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debt not realisable is actually written off 
every year Adequate provision for bad and 
doubtful debts is also made every year m 
consultation with the statutory auditois before 
fmaltsimg the accounts of the year and the 
amounts wutten off arr adjusted against the 
piovision lakmg into account the volume 
and nature of business m the past few years 
conducted by the latge number of office? ol 
the nationalised banks there is no reason to 
beln ve that tht bad debts arc showing: any 
marked ttiulcncy to increase m the last two 
yean Vction 29 ol the Banking Regulation 
Act 191*3 which prescribes the foi ms of bala­
nce sheet and profit and loss account of 
Commercial Batiks does not provide for 
clisclosut < inler-aha, ol provisions mide 
during a year for bad and doubtful debts or 
of bad debts actually wutten off against the 
provision

Loss o f Amount to Nationalised Banks as a 
result of Dacoity and M isappropriation

4»77 SHRI \ \W S \H F B  GO I k  
HINDI Will the Mimsto of H N Y N t* 
be pleased to state

(a) the amount lost by the nationalised 
banks, year-wise since 1st June, 1971 because 
of dacoity cheating and misappropriation ,

(b) the numbei ol cases oi holdups, chea­
ting etc during the said period , and

(c) the steps taken to minimise such 
losses ?

IH I MINIS ITR OI* STA1T I \  1111 
MINISTRY Oi- H W N C L  (SHRI k  R 
GANISH) (a) and fb) Ihe requited in­
formation to the extrnt possible is being 
collected and will be laid on the Table of the 
Iiouse

(c) The security and procedural arrange­
ments in the blanches of the banks are unde i 
continuous review and lequisite steps, wher­
ever necessary, are also taken by the banks.

Scarcity o f E sw ndsl Drugs In M ofossil 
Areas

4378 SHRI jY O riR M O Y  BOSU Will 
the Mmistei of PE I  ROLEUM AND CHEMI­
CALS be pleased to state *

(a) whether his Ministry has made any 
assessment of scarcity of essential drugs, espe­
cially in mofuMul aaeas , and

(b) if so, the outcome thereof 9

THL M IM SH  R Ol* L \W  & JUS l i t  C 
VND PLTROLLUM \ND (. HI MIC VLS 
(SHRI H K G O kH U E) (a) and (b) 
A continuous witch is being kept m the Mans 
try on the availability of all diugs fot initia­
tions in the various regions of the country 
Whuievtt shoitages ol ccrtam brands oi medi­
cines come to noticc, suitable action is taken 
th r o u g h  the concerned m a n u f e c t u n  n  t o  rush 
supplies to the ateas conccrnid

Joint Stock Companies in India

1)7) SHRI JY O IIR M O \ BOSU 
Will the Minister of C OMP\NY AFFAIRS 
be pleased to state

(a) the total number of Joint Stock ( mi- 
panies at woik, State wise as at the end of 
1969-70 1070-71 and 1971-72

(b) tot tl paid-up capital of these Joint 
Stock Companies State-wise, at the end of 
these years ,

((.) the names ol }oint Stock Companies, 
newly floated, State-wise and yeai wise 
fiom 1969-70 to 1971-72 and

(d) the aut housed cipilal of the new 
Companies, State-wise aril >eai-wise, from
1969-70 to 1971 72 ?

IH L MINIS 1E R O I COMPVNY VH- 
\IR S (SHRI R VGHUN VIH \  REDDY)
(a) and (b) ITie number of (.oinpaits at 
woik and theu paid up capital as at the close 
of the years 196)-70, 1170-71 and 197172 
(as on j l  12 7H Stati -wise arc given m 
Statement I laid on the I iblc of the House 
[Placed in Library See \ o  L I -1890/721

(c) and (d) The number of Companies 
registered undei the Companies Act, 1956, 
during the last three years namely, 1969-70,
1970-71 and 1971-72 (upto 31.12 71) along 
with their authorised capital, State-wise are 
given in Statement II laid on the I able of 
the House [Placed tn Library Ste No L1- 
1890/72] Ihe names of these complies and 
tbcur othci particulars including authorised 
capital have been published in the Depart­
ment's Publication ‘Quarterly Blue Book on 
Joint Stock Compante s* for the period from 
1 1 1969 to 31 J 1971 and in the Department’s 
Journal ‘Company .Newt & Votes’ from 14 71 
to *09 71 (copter of these publications are 
supplied to th ; Parliament Secretariat Library




